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(c) No concessions have been allow
ed except in the foliowina cases:—

(1) The Kashmiri displaced per
sons who arrived in Delhi .be
fore the 1st July 1949 have 
been allowed certain rehabili
tation concessions in respect 
of education facilities, allot
ment of accommodation etc.

(2) A certain number of Kashmiri 
displaced persons who were 
formerly in the Yol Camp 
have been rehabilitated in the 
States other than Jammu and 
Kashmir owing to paucity of 
land etc. in that State. All 
these persons have been given 
rash doles and rehabilitation 
loans etc.

(3) It has been recently decided 
to extend to Kashmiri displac
ed persons the concessions re
garding the relaxation of age 
limit in Central Government 
Offices allowed to displaced

persons from Pakistan.

(d) Representations have been re 
ceived from some of the persons from 
time to time but for the reasons stat
ed in answer to parts (a) and (b) of 
this quevStion no action has been taken.

Th. Lakshman Singh Charak: May
1 know the total number of persons 
who left the Jammu and Kashmir 
State in October 1947 and came to 
India?

Shri Datar: The number was about 
two hundred so far as one part was 
concerned, but the number of those 
who were ultimately placed in the 
two camps was large; it was 75,000.

Th. Lakshman Singh Charak: May
1 know the number of such persons 
who registered themselves in differ
ent exchanges In India?

Shri Datar: Sir» I have not got that 
number.

Th. Lakshman Singh Ocmnk: May 
1 know the number oi ptrsons who

were sent back by the Government 
of India, out of those that came in 
1947?

Shri Datar: That is not available
with me.

'  Shri Gidwani: Are Government
aware that some of those persons who 
had been sent to the Bombay State, 
for instance in Ahmedabad, have not 
been able to live conveniently on 
account of the climatic conditions, and 
some of them have left and some are 
in a bad plight? If so, will Govern
ment consider the question of shifting 
them?

Shri Datar: Government are not
aware of this particular alleged in 
convenience, but Government are 
doing all that is possible for reha
bilitating these people also.
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Shri Amjad Ali; Arising out of the
answer to part (a) of the question,
may I know what mode of survey is
intended—seismic, gravimetric or
aeronautical?

Shrl K. D. Malaviya; No; mostly 
terrestrial or ffround survey has been 
undertaken.

Shri Amjad Ali: Only terrestrial? 

Shri K. D. Malaviya: Yes.
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Shastri Award

*1009. Shri M. S. Gurupadaswamy:
Will the Minister of Finance be pleas
ed to state :

(a) whether an appeal against the 
Shastri Award is pending before the 
Labour Appellate Tribunal;

(b) whether Government have ap
plied naming itself as a party to the 
di«p«t«; and
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(c) if the answer to part (b) above 
bn in the affirmative, the reasoxu 
therefor?

The Deputy Minister of Finance 
(Shri A. C. Guha): (a) Yes, Sir.

(b) The Government appeared In 
th e  proceeding before the Appellate 
Tribunal in exercise of i t s  right under 
Section 13 of the Industrial Disputes 
(Appellate Tribunal) Act, 1950,

(c) The Government did so in the 
interest of the development of Bank
ing in rural areas. The application- 
of Government submitted that bank
ing in rural and semi-ur.ban areas, 
having a population of and below
30,000 should be excluded from the 
scope of the award for a period of 
two years in case of existing branch
es and offlces and for a period of 4 
years in cases of new ones.

Shri M. S. Gurupadaswamy: May I
know whether any decision has been 
made already on this appeal and jiidg- 
ment pronounced?

Shri A. C. Guha: The Tribunal held^ 
that the Government can onjy appear 
on behalf of the one bank which has 
filed an appeal. The Government 
felt it was no use fighting the issue 
only on behalf of one bank. The 
Tribunal has dismissed the appeal.

Shri M. S. Gurupadaswamy: If the
judgment has been pronounced in this 
case, may I know whether the Gov
ernment still think that they should 
press this demand on behalf of ban»cs 
which are started in rural and s:mi- 
urban areas?

Mr. Speaker: I am afraid the ques
tion is premature at this stage.

Shri M. S. Gurupadaswamy: 1 am
just asking whether the Government 
is appearing on behalf of all the 
banks hereafter?

Mr. Speaker: He has clearly stated' 
that the Tribunal did not allow it.

Shri Bansal: May 1 know, whether 
in view of the decision of the Labour 
Appellate Tribunal. Government 
considering any amendment of the  
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